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a copy each (in English and Hindi) of the
Ministry of Finance (Department of Revenue)
Notification Nos. 70 to 72, Customs, dated
26th  March, 1981, together with an
Explanatory Memorandum thereon. [Placed
in Library. See No. LT-2237/81]

(1) STATUTORY RESOLUTION
SEEKING APPROVAL OF THE
PROCLAMATION ISSUED BY THE
PRESIDENT ON THE 28TH
FEBRUARY, 1981, UNDER ARTICLE
356 OF THE CONSTITUTION IN
RELATION TO THE STATE OF
MANIPUR.

01) THE BUDGET (MANIPUR), 1981.82
(GENERAL DISCUSSION)

(H1) THE MANIPUR AFTIROPRLV-
TION (VOTE ON ACCOUNT) BILL,
1981.

(1IV) THE MANIPUR APPROPRIATION
BILL, 1981

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YOGENDRA MAKWANA): Sir, on behalf
of my colleague, I beg to move the following
Resolution:

"That this House approves the
Proclamation issued by the President o, the
28th February, 1981, under article 356 of
the Constitution in relation to the State of
Manipur."

[The Vicd-Chairman (Shri Bisliam-bhar
Nath Pande) in the Chan]

The election to the Manipur State
Assembly was held with the election to the
Lok Sabha in January, 1980. No party got an
absolute majority in this election and,
therefore, a coalition ministry was formed
with the coali-ton of Congress (I), Congress
(U) and th, Manipur People's Party. This
Coalition Government was headed by Shri R.
K. Dourendra Singh, as the Chief Minister.
Shri Dourendra Singh
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resigned as Chief Minster on the 19th
November, 1980. Thereafter, a new coalition
ministry was sworn in, headed by Mr. Rishan
Kishang. Some of the MLAs belonging to this
coalition Ministry—ten of them—changed
their party and crossed the floor. Therefore,
Shri Rishan Kishang also resigned and the
President submitted hig report on the 27th
February, 1981, for the President's rule in the
State of Manipur. This report was placed on
the tables of both the Houses of Parliament.

DR. BHAI MAHAVIR (Madhya Pradesh):
President's report was laid on the Table?

SHRI YOGENDRA MAKWANA: I did
not say that. I said the proclamation issued by
the President was laid on the table. This
proclamation will remain in force for two
months unless it is ratified by both the
Houses of Parliament. Therefore, I have come
before the House so that this Resolution is
passed and the proclamation issued by the
President is ratified.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): Sir, I beg to
move:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the State of
Manipur for the services of a part of the
financial year 1981-32, as passed by the
Lok Sabha, b, taken into consideration."

This Bill arises out of a sum of Rs. 52.01
crores vote” by. the Lok Sabha on the 19th
March, 1981 and Rs. 5.62 crores charged on
the Consolidated Fund of the State of
Manipur as shown in the 'Vote-onAccount'
pamphlet circulated along with the budget
papers on the 16th March, 1981. These
amounts have been sought to enable the
Government of Manipu, to meet itg essential
expenditure during the
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first fiive months of the next financial year

(April ty Augst, 1981) pending approval of

the wnoie year's budget by th, appropriate

legislature. Full details of these provisions ar

given in the 'Vote-on-Account' pamphlet,

Sir, I also beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Manipur, for the services of tue
Financial Year 1980-81, as passed by the
Lok Sabha, b, taken into consideration."

This Bill arises out of a sum of Es. 6 90
crores voted by the Lok Sabha on the 19th
March, 1981, and Rs. 2 lakhs charged on the
Consolidated Fund of the State of Manipur.

These amounts have been sought to cover
the additional requirements

in the current financial year and the sum of
nearly five crores is for meeting the
additional expenditure on the Plan schemes
relating to irrigation and water supply,
agriculture, power, crash programmes for
employment generation and industries. Full
details of the provisions are available in the
Supplementary Demands ‘h~ culated to the
Members.

The questions were proposed.

SHRIMATI PURABI MUKHOPA-
DHYAY (West. Bengal): Sir, we have just
heard the Minister of State for Home Affairs
who gave wus in concrete form the
recommendation of the Governor for keeping
the Assembly in animated suspension and
introducing President's Rule and we have also
heard the Minister of State f°r Finance move
both the Vote on Account Bill and the
Appropriation Bill.
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Sir, I want to make a few observations on the
totality of the thing. Sir, why is this Presidents
Kuie in Manipur? This is not the first time.
Manipur has farm and has gone under the
President's Rule oft and on. There was
no stability of Government there for the last
five or six years in Main-pur. For some
reason or the other, money plays a big role in
the party politics of Manipur. I am not discus-
sing any individual party. But, in my
experience in the past, for about six or seven
years, I have seen and noticed, and notice with
anguish, that the people there vote lor ,
particular party's candidate and, disobeying the
mandate of the people, that particular
candidate, when he .t elected with the people's
mandate, people's verdict, changed sides and
because of this kind of changing sides by the
candidates through defection all the time, there
has been insecurity for the existence of
the Government there. And, Sir, thig
buying and selling could have been
stopped if the original decision of the
undivided Congress Party, as the ruling party,
was accepted for passing the Anti-Defection
Bill. That Bill wa, sent to'a Joint Select
Committee and then it did not see the light of
the day. We had some public discussions in
different formy in support of it or against it and
it wag found that it was a very sound principle
that a person getting elected on a particular
party's ticket must continue to be a member of
that party which gave him the ticket and if he
ceased, at any time of his life during the five
years for  which he has been elected, to have
any connection with the party which he repre-
sented, i'f he defected or joined any other
party, he should be debarred from the
membership of the House and that he would
have to ask for a fresh mandate.  This is a
very solid and sound principle  for
parliamentary democracy to flourish in
this country.  But. unfortunately, neither w,
as the ruling party of that time not the
Subsequent eovernm®nts ever pursued the
Anti-Defection Bill. This
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[Shrimati Purabi Mukhopadhyay] is the
only remedy for bringing about stability of
Governments,  especially in these far-flung
areas.

Sir, an ambitious person, who wants to
become the Chief Minister, or his party, goes
On  buying th;; MLAs, either by giving
some money or through the allurement of
ministership. And that is how it eats away the
vitals of a healthy parliamentary democarcy
and politics of this country. It is specially
mo, so infar-flung areas which are
yetto come into the mainstream of the
life of the nation which are not
very much close because of the geographical
reasons. The people who live in far-flung areas,
in the States of Manipur, Nagaland, Mizoram,
Aru-nachal Pradesh and in other regions also
always feel a sense of neglect. They always
feel that the nation and the nation's
Government the elected Government, are not
taking that much of interest, that much of
concern, for the local people as they deserve
because nearer at home you are liable to draw
more attention to  yourself, Sir, if you are far
away from the citadel of power, they seem
to forget that you still exist. So, with this sense
of neglect they wanted to solve their own
problems, and while solving the problems
some of them got misguided, some of them got
under the influence of some foreign agents,
some by countries which are not very friendly
tous. So, insurgencies always occur. It is high
time that we took a closer look on insurgency.
Are they anti-national? I feel, not Are they
dissatisfied people by nature? No. I have
intimate knowledge about these areas of Mani-
pur, Nagaland. Mizoram. All these people
are highly sensitive people, highly decent
people, highly simple people and highly
educated  oeople. Under the British regime,
you know, Sir, in the North-Eastern
frontier they had a separate  sone for army
recruitment. All the time in NEFA and other
places, the British Government used to tell
them: You are not
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the citizens of India; you are our friends and
we are looking after you. So, what ultimately
developed was antipathy for India and
sympathy  for the  British
Government. That is how they
were treated from the very beginning.

Sir, you will be surprised that
during on, of my visits to one of these
States—I do not want to mention the
State 1 was addressed publicly as
'our friend from India.! And i1 was in
tears. In a public meeting, I asked:
What have we done to you that you
call us as friends from India you do
not say that I am your sister, you
do not say that India belongs to you,
you are an Indian? Then, in , Pri
vate talk I came to understand that
they felt that we do not stand for them,
they felt that we never serve them
loyally they felt that we have utterly
neglected  their  basic  problems—pro
blems of poverty, problems of econo
mic development, or having a sympa
thetic heart for them. I do not blame
them. Some of them went under the
influence of  foreign agents and
foreign agencies. If anybody is of
be blamed we blame ourselves. We
blame ourselves for this utter
neglect. It is high time that we under
stood their sentiments. It is high time

that we understood what they want
from us, we understood what are
the basic problems they are facing.

Mainly it iy economic, mainly it is
emotional and it i also a sense
of neglect and neglect all through.
There is no rapproachment
anywhere. There is no sentiment. As a result
of that insurgency takes place on account of
provocation by governments and countries
inimical to India. The, give' all assistance
training and resources to go against the Indian
Government and against the peonle of India.
So. insurgencv has to be looked at from this
point of view. There is a Governor sitting in
Assam. How many States are under him?
Four or Ave States. They are having Lt.
Governors in some of the States with very
limited powers now.
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Excuse me for saying what I am say-ing
because | am saying on the basis of my past
experience. Take the case of Chief Secretary
and other high officers. What were they when
they were posted in these arecas? What were
their personal resources? And what is their
personal asset when they leave that State and
when they are there. I have seen and seen with
conclusive proof that none of them was
punished. On the other hand, they have been
rewarded. Some of them have gone up to
become the highest officers of the
Government of India. Sir, at one point of time,
there was a Chief Minister, not very long ago.
who openly supported the people's Liberation
Army in Manipur. This People's Liberation
Army was an underground and overground
army. Why do I call it an overground army. It
is because if the Government knows about the
existence of this underground organisation and
if the Government cannot negotiate the reason,
for their underground movement and if you
promote one of them or reward one of them, it
becomes  overground. One  particular
individual who was getting all supprt and
giving all support to the underground
movement was getting all support from
outside agencies. He is now an Ambassador.
He had been with the Chinese insurgents
through this P. L. A. and he was getting Chi-
nese arms and ammunition. These insurgents
were getting all support for the P. L. A. and
this person connected with that movement and
utilising his very high post and position in
Manipur, ultimately got posted as an
Ambassador. It was a reward for his anti-
national activities. How long are you going to
cover up your weakness in this way? This is
not the way of rewarding one person. You can
win over one person by rewarding him. But
you are also showing the way to others
indicating that this is the way that we
understand and this is the way by which you
will get our sup. port. Go against us. If it is
not en-
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couxagement by the Government of India,
what else is it? I would like to know it. If I
am incorrect, kindly correct me. But before
you correct me, I want to tell the Treasury
Benches through you, Sir, please find out the
facts, the truth and nothing but truth. I am
also in possession of the truth and nothing but
truth. (Time bell rings I am the only speaker
from my party.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): There are
8 speakers in the list.

SHRIMATI PURABI  MUKHOPA-
DHYAY; I will be very short. There are
many people playing havoc. There is
corruption and defection. Ag I have said, the
Government is ecouraging defection. The
Ruling Party which has been encouraging
defection all through has not allowed the
opposition Members to form a Government.
Instead, they have introduced President's rule!
There are problems of Nagas. Kukris and the
plain people and the economic rehabilitation
of all these people wil be the only solution.
W. find that there is only one central project,
Loktak Project. Then, what i; the employment
potential? When the project iy being
implemented, there may be temporary
appointment for the people.

4 P.M.

This will give hydroelectric power. Thig
will help irrigation. So, this has to be
constructed and completed as quickly as
possible as this will serve some problem of
irrigation, some problem of agriculture and
some problem of electricity. Other than this
project there is nothing else, neither a Gove-
rnment of India project nor a State project, to
absorb the unemployed youths, to absorb the
under -employ* ed people, to absorb the
agriculturists. Sir, economic backwardness is
very acute in our Eastern region. Specially, as
we are discussing Manipur today



123 Budget (Manipur)—
1981-82
AShrimati Purabi Mukhopadhyay]

I will concentrate on Manipur. As I have
understood from Shri Sisodia, State Finance
Minister, he is asking for Rs. 57 crores at the
moment for five months, that means it will
just be over Rs. 10 crores per month. Now
please remember tha(t they do not have such a
capacity of local taxation, they do not have
other resources to mobilise funds. They can
live and sustain themselves only with the
Central assistance and I am sure, you know it,
Sir, that till today whatever Manipur earned
locally the Government of India has given at
least 100 times more than that. So, knowing
fully well that the Government of India's
assistance is necessary, I do not feel this is an
adequate amount. On the contrary, it is too
little as a help even for five month. Then he
has said that Rs. 7 lakhs o, something like that
have been earmarked for employment. What
employment potential can be created with that
little amount and what is the employment
potential? There is absolutely nothing. It is
impossible to absorb unemployment locally.
There must be Centrally-sponsored schemes. |
do not think it is possible for them to under-
take any Centrally-sponsored scheme within
this budget amount of Rs. 10 crores per
month. I feel that the Government of India
under th, President's rule has not done justice
to Manipur. There is the acute problem of
economic backwardness which is the main
reason for backing if there is any question of
law and order, or if there is any question of
insurgency. You have to help them more so
that they are brought into the mainstream of
national life. They have full faith, implicit
faith in the Government of India and also in
the Indian nation as a whole and in
themselves.

As the time given to me is too short, I
would only like to say that the Government of
India should change its attitude towards
Manipur, allow them to have a stable
Government
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there and if you find there is no possibility of
having a stable Government, pass the anti-
defection Bill and then ask for fresh
elections.

SHRI N. G. TOMPOK SINGH (Manipur) .
Mr. Vice-Chairman, Sir, I rise to support both
the items under discussion, the Statutory
Resolution and also th, Appropriation Bill
itself. I would largely dwell on the General
Budget which is more important for a
backward State like Manipur. Obviously,
whatever may be the causes. the reality is that
the President's rule is there in Manipur. On
going through the recommendations of Mr. L.
P. Singh, the then Governor, there is nothing
much to doubt that in the existing situation
prevailing then, it is incumbent on the part of
the then Governor to recommend for the invo-
caion of aricle 356 of the Constitution. He is
perfectly right and justified in his
recommendation. So there is nothing wrong
technically; so we have t, accept the reality.

Now, Sir, I would like to dwell largely on
the Budget. I am sure the objectives in the
context of which the hon'ble Finance Minister
presented the General Budget have also been
reflected in thig Budget of Manipur. I expect
that as and when the provisions of this Budget
are implemented, naturally Manipur will
grow economically with a certain optimum
degree of stability and desired impact of
social justice.

Today Manipur is in the midst of a colossal
crisis. In every field or area, nothing is
normal. So much so that the normal laws have
become inadequate to meet the situation. As
such the Armed Forces (Special Powers) Act
ha; been promulgated and army units have
been deployed to assist the civil
administration, thereby sandwitching the
people of Manipur within the forces of th,
army on the one hand and the sponsors of the
insurgent movement on the other. Just to
present a clear and real picture of the shaps of
things there, I quote from a press statement in
the
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Sunday of 8th March, which reveals the
credibility or otherwise of the claims and
counter-claims of the Government authorities
and insurgents. Under the headlines, "Guns in
one hand, photographs in other", it says:

"This is part of a new strategy adopted
by the insurgents in this north-eastern
region to restore confidence among their
supporters; and release of the photographs
has come at a time when the authorities
have been claiming that the law and order
situation has improved."

I further quote: s

"The photographs reveal that the PLA
leader Bisheswar Singh and his guerrillas
are not far away from Imphal, although
they have been claiming that their area of
operation is the eastern region."
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road. One sepoy was injured and his gun
wag taken away. Th,~PLA refers to this
successful ~ gun-sfnatching as  the
Yangangpokpi success. In the photograph
(1) Bisheswar is seen congratulating his
men for the successful ambush. The second
photograph (2) shows the arms captured by
the PLA from security forces. The third
photograph (3) shows Bisheswar taking the
salute of the 'boys' who 'successfully'
ambushed a CRP vehicle near Natum hills
and shot three CRP jawans dead."

Another incident was also reported on 16th

March. 1981 in the Hindustan Times that a
sum of Eg. 1.35 lakhs wa; snatched away
from tfie Cashier of the Education
Directorate at Imphal and from the
Development Block Office at Jiribam. It has
been taken away, at gunpoint maybe.

Therefore, Sir, the question for Manipur

This is clear because the arrangement for before this august House is basically not this
taking photographs was made in Imphal: Budget or this or that allocation of funds for

this or that purpose. The basic issue is
obviously political. So. until and unless

"Apparently through this photographic political stability i; established, thi; Budget

propaganda Bisheswar wants to reassure will naturally fail to bring about the desired
his followers and sympathisers that the impact and, on th, contrary, the possibility and
PLA still remains active, though two of it likelihood of a major chunk of the provisions
top leaders and a few rebels have bc;en being pocketed by som, unscrupulous mid-
arrested. Sources close to the PLA mention dlemen or cleve, persons also cannot by rulsd
that Bisheswar has instructed hig 'boys' to out. So, Sir, what 1 would like to urge the
intensify their guerrilla activities—planting Government, through you, is that with this
mines, raids to collect money (apart from Budget let the people make a start with the
extortion) and throwing hand grenades to right perspectives in the right direction. I say
kill members of the security forces (termed "in the right perspective" because every Plan
counter-revolutionaries by the PLA) while scheme in thig land-locked State appears to be
mopping up operations by the Army and lopsided, miscarried and misfired. To cit, an
the police continue against the insurgents, instance, a reference may be made of the
it is significant to note, point out spinning mills in Manipur. Where is the raw
knowlg@geable sources, that the material—cotton—for thi; mill? This was
authorities; do not seem to have a clear established during the sixties, if not earlier.
If)l]fglre of the strength or the number of the But where is the production after two decades,

if not more? This is a big question mark Sir,

Another instance is the multi-purpose Loktak

"On 28 January the PLA organised an
ambush on a group of four jawans of the
Assam Rifles 17 kilometres from Imphal
on the Ukhrul

hydro-electric project, as
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mentioned by Mrs. Mukhopadhyay. This also
was inaugurated during the third Five-Year
Plan  period. The target date for
commissioning of this project had been
postponed not less than three times, if not
more. Even now also, another postponement
for the commissioning of it iy being awaited
by th. people whose patience is almost
exhausted. What people require iy not the
explanation for the postponement but power,
energy, jrrigational water and so on and so
forth. So, Sir, please imagin, the life
conditions of the people, 86 per cent of who
live below the poverty line, with no drinking
water, with no power even for lighting
purposes, let alone power of industries. Sir,
the water management there is practically nil
in spite of th, heavy rainfall of 50 to 60 inches
a year. So, despite profuse and abundant
rainfall and resultant streams and rivulets
flowing all over the Valley area, there i no
drinking water, there is no hydro-electric
power for the St&te. Now the stark reality
that remains is that in the rainy season soil
erosion and inundation causing a heavy
damage to the cro of the Valley uroa take
place and soon after th, rainy season there i
the scarcity of driaking water and al?o paucity
of irrigation. So, Manipur is suffering from
scarcity amidst plenty.

Regarding mobilisation of the natural
resources, while the nature is so kind to
Manipur, the two items, namely, forest and
agriculture are to be stressed upon in any
scheme of things. Th the pre-Independence
days, Manipur was a surplus are, in rice,
vegetables and Ash. These are the staple food
item, for the people of the state and it used to
export rice to other adjoining areas like
Nagaland, Mizovam and some parts of eastern
Assam also. Now it ha; become a deficit area.
My submission, therefore, i; that, over and
above the short and long-item micro planning
in the areas of agriculture and forest, a,
immediate programme to bring about an
economic break-through has become , must.

Likewise, regarding flora and fauna in the
State, the nature is so kind that
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the State abounds in numerous medicinal
herbs and plants and rare species of animals,
ar, available in the marshy areas of the
southern portion of the Valley. There is one
species of deer known a; Brow antelered deer
which is internationally recognised. It wa&
abundantly available some ten vears back, but
now the number can be counted on fingers
and reduce” to near extinction. So, my
submission is that if a project for the
protection and creation of environmental
conditions for breeding this :rar. species is
undertaken, there can be no two opi-nion, that
the project will earn foreign exchange. That
fact, ig there.

Sir, as regards the minerals, the report i
that only 5 per cent of the 8,000 sq. miles ha?
been surveyed and th, rest up till now has not
been surveyed. Sources other than th,
Governmental ones report that there are
symptoms of the existence of Plate junctions
in the eastern regions of the State.

Thiy small State with huge potentials has
been long suffering from a pro tracted neglect
over thirty years now. So, quite naturally, the
outcome is the unrest in the youth community.
If one undertakes an in-depth study of the
situation there, one will find an economic
derailment at the root, producing frustration
and thereby creating law and order problems
eruption of unusual incidents involving law
and order problems of the worst type and
magnitude. My submission, therefore, is, to
bring about a de-fusion of the situation in
Manipur and the other adjoining areas, a
separate Ministry be set up exclusively in
charge of the North-Eastern Zone, comprising
Manipur, Nagaland, Arunachal Pradesh,
Mizoram and Tripura; if not that, at least one
cell in each Ministry be set up charged with
the exclusive responsibility for the North-
Eastem Area.

Thank you.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE); Mr.
Surendra Mohan is not there. Mr. Biswa
Goswami.
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SHRI BISWA GOSWAMI (Assam): Mr.
Vice-Chairman, Sir, I oppose the Resolution
moved by the hon. Minister of State for Home
Affairs and the Budget that ha; been placed
by the hon. Minister of State fo, Finance.

Sir, the proclamation under Article 356 in
regard to Manipur, was yet another instance
of how the ruling party at the Centre misused
this provision. Sir, the Governor could have
invited the leader f th, PDF t, form the
government. The PDF was in majority, but
instead of doing that the Assembly has be®'?
“ept under animated suspension. I do not
know why. The same Governor followed a
different procedure in regard to Assam. He
invited a minority party to form a government
in Assam. That party, although it is a minority
party, has been installed in power i, Assam,
but in regard to Manipur he is not prepared to
invite the majority PDF party to form a
government.

Sir, it is surprising that in the report of the
Governor, h, even did not hesitate to mention:

"It may be possible for one side or the
other to gather, even from the present
House, adequate support to be able to form
a stable Ministry."

What is the meaning of this sentence? The
Governor has indirectly indicated that tha
game of political horse-trading will be let lose
in Manipur, which the Congress(I) i; doing in
the north-eastern region already. But at least
we did not expect the Governor to say that
and encourage political defections. H, has
mentioned thi; in his report.

Sir, Manipur, and for that matter the entire
north-eastern region, is in turmoil. But, why
is it so? The Manipur people are a fine set of
people. You know that the Indian culture
flourished in that corner of the country at a
time when it was inaccessible. Why have
those people who embraced the Indian
culture, who embraced the Hindu religion, the
Meities today revolted? Has
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there been an analysis of this by those who are
at the helm of affairs? Why have these people
revolted today? Sir, the entire north-eastern
region ha, been totally neglected. Manipur has
also been totally neg-ltcted. There is no
industry, nothing, no railway line. Not to
speak of any big industry, not even a medium
industry is there. The only solitary project
which has been taken up, has not been
completed, and God knows when it will be
completed, that is, the Loktak Project. So,
while economically Manipur has not
developed, educationally Manipur has
progressed very much. Every year thousands
and thousands of student, come out successful
from the colleges and universities and they
become unemployed. Sir, the population of
Manipur is about 13 lakhs and out of that one
lakh persons are educated unemployed. Their
legitimate aspirations have not been met.
There is no tendency in New Delhi to
understand the problems of the north-eastern
region, to be sympathetic to their legitimate
aspirations. | am sorry to say that those who
are at the helm of affairs in New Delhi have
got no idea about the people, about the area of
the north-eastern region. Sir, why the
Manipuri language has not been recognised
constitutionally, while Sindhi language can be
recognised? That is also another reason why
the youths have become frustrated. The
Manipuri language can easily be recognised
and included in the Eighth Schedule of the
Constitution. The Sindhi language ha; been
recognised.  Similarly there are other
languages, Maithili and others, which can be
recognised. Sir, this total neglect and apathetic
attitude towards the legitimate aspirations of
the people of that area have led to serious
discontentment among the people. Sir, I may
mention that the founding fathers of the
Constitution of India envisaged a federal
India, that is, a union of States. In the
Constitution the word "State" has been
mentioned in the place of province. They deli-
berately mentioned the word "State", Sir, if I
may be allowed to say, the
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[Shri Biswa Goswami] main reason for this
discontentment or insurgency is the fear, the
apprehension in the minds of the people of
that area that their identity will be lost. That is
the main reason. But unfortunately here that
is not realised. We have accepted the theory
of a federal country and linguistic States. And
by using the word "State", it has been
admitted that these nationalities, the smaller
nationalities will be allowed to flourish, there
will be no attempt to dominate ' them and
there will be no attempt to suppress them. But
unfortunately, although the people of that area
are under this apprehension, no attempt has
been made to remove that apprehension and
no attempt has been made to give a
constitutional ~ guarantee so that that
apprehension is removed. Sir, I quote a few
very important lines from an article by an
eminent person, Prof. B. K. Roy Barman, a
Professor of Visva-Bharati, Santiniketan. He
has said:

'Obsession ~ with ~ the  so-called
mainstream of India, culture blurs vision.
Local traditions and emerging cultural
forms are looked upon as potential raw
material to be moulded according to a so-
called all-India tradition. Th, meaning of
the structure of India as a federation
consisting of States delineated primarily on
the linguistic principle has not been seen to
its logical end. It is natural that as a sequel
to rapid economic development, the
demograted composition of the States
should change. But there is no provision in
the  Constitution  guaranteeing  that
demographic shift; will not eroding special
prerogatives of specific cultural and
linguistic identities, historically associated
with specific areas. In this matter the
expenditure in the U.S.S.R. may be
examined."

Sir,. this is  th, observation by an
eminent scholar. So these apprehensions
should be removed if we want “to. bring
peace in that region. In
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Russia they have solved it. In the Russian
Constitution there is protection for the smaller
nationalities. In the United States of America
they have got provision for double citizenship.
It is high time we pondered over thia matter
and evolved certain measure; so that this
discontent in the sensitive areas could be
removed. What i$ going on in the north-
eastern region, including Manipur? There ha;
been a large-scale infiltration of foreign
nationals into those small States. Lakhg and
lakhs o'f foreign nationals have entered there.
Although the people of Assam have been
agitating for the last 1$ years, nothing has
been done by the Central Government. The
Central Government was only interested in
suppressing the movement. Yes, they can
suppress the movement for the time being.
But it will generate further dissatisfaction; it
will generate further discontentment it will
lead to further serious consequences This fact
iy not being realised by the authorities in
Delhi. In Assam while the leaders of the
movement were willing for a dialogue the
Central Government is not willing to invite
them. They have installed a minority Gov-
ernment in  Assam while people were
demanding deportation of foreign nationals.
An”® do you know what the Government i
doing there? And do you know what the
modus ope-randi of the foreign nationals
is?

They .nter into the region and encroach
Government and forest land first, then they
demand settlement. Mrs. Taimur'g
Government of Assam has already stopped
eviction and has taken steps to settle Land
with the encroachers. And thg Government i
going to allot land to them and it is going to
regularise those foreign nationals in due
course. After the instalation of the present
Government in Assam posters appeared in
Bangladesh in which people were asked to
enter Assam. "Assam chalo”. "Let ug go to
Assam?'. This has given the encouragement to
the infiltirator, to infiltrate into Assam.
Therefore, this
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attitude of the Government must change. We must oy gy wefyy & ®7 # &8 & 7
realise the legitimate aspirations of the people of - )

Manipur, of the north-eastern region. We must take 101 T THET | TG WERF, UH

measures to remove their apprehensions. W, shouldl:rﬁ!Tg‘{ T 99T 3:"5’!’ o= AT
try-to allocate more funds for the economic

development of the region. In Manipur there is ng ’_{ﬁ ar_r e i . ;.’.' . ol
railway line. Whatever transport is there, it is very g "STAg are-faardi #  gem

meagre. The people of the region are handicapped #7773 & fzar war & | =gl &%
by the lack of transport facilities. The Government, W 2 oar AqAw 2 SR
therefore, should take appropriate measures so that - T ;ﬁITI TT ) L ‘\: .
the region may be developed. So far a, R firas 41 W I e %
employment opportunities are concerned, unless ggey 7 ey ;;q-[g- a9 =
industries are established, employment f‘ A o fmt B
opportunities cannot be created. 1 hope that the ¥ AR W \® T %

Government will take massive measures in order to HTAT FATET  AEF q’?ff HEH Eoyl
develop the area in the interests of the integrity of # =z fawstt ¥ 441 %"‘5 HEIT §iE

the country, in the interests of the nation. - S .“
& iy ol 1 i

Lastly 1 would like to s’ that the present %! «weami & wfe  w=dm

4l
51tuat.1on in north-eas?ern region hag posed. a 1:%-9 HTTTATE ® W7 TAE GEerHi
question whether Indian democracy will give o o

protection to the smaller nationalities or not. That ¢ ghesl | faare 7 &% @ ot
question has cropped up. It ig time that those at the OITHT FT 1 FFAAT §1 &1 AFAT £ el

helm of affair, looked into this, studied this refrors ¥ 77 fRarE ¥ @ #
’ . 3 9% I . 4t "‘: ¥ 7] |
problem, and took measures t; provide . e y < %

constitutional safeguards so that the linguistic ,nd TH% F1 qﬁ"‘l—‘r T "9 TH I

cultural identities of "the smaller nationalities are 57 wwar @47 75 7 q-fﬂrT £
"% destroyed, so that they are preserved, because i s 5

’ ’ T T T 2 ¥
after all, India is a multi-nationality country. This C Mg @ 1 WY 1972 §

must not be forgotten. India is one and at the same ‘wa Fi '{“T R I
time it is many. With these words I conclude. gan F | Ffgw A9 1980 T FH

t, wfrgz Fad AW F OqEAT A

‘ : 4 (wrg) ot F FFw 13 A
A S L fadi 1 7 13 ®F §8 faaqi § T@F7
=Y zaw afverfes wger war £ fE 7

ik R 30 81 WE 1 A 26 TATEY AT
zare fan @z mw @4 #ETA AT ot W | A% darr Fer v, Wi
Far & ¥R weE fam ww

. : & s ¥ A% WO W AW1T F AW A
Wi SUSHS (45, PR SN D Fag (w1f) ¥ miww & ™, ag
P o afns wE @0 0 W g gt g ¥ o W ooew
niEr §oew W e T AwE g 1 w9 g|w 2
darw fear wan, mg gwvdy TrEArf
A UF TATT ANA G & T4 2 )
72w mar @ @ T

(urf) *r fafeedt a5 1 ag fafesd
AT UF ATA A% AAT | THE A2
oI T ATNT TF TE T AT T
dfadza & a1 gar &= 3 F 10
TIEX FAAT GEN BT FHA T

:
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SHRI P. RAMAMURTI (Tamil Nadu): Sir,
almost every one of the previous speaker,
including the speakers from the ruling party,
has spoken about the total neglect of the
people of Manipur in particular and the entire
north-east in general. Therefore, I do not want
to dwell upon that. But the fact remains *°%*
the people who showed tremendous bravery
and courage in facing the bullet, of the British
imperialists in  fighting for India*;
Independence, who were part and parcel of
the struggle, who were rubbing shoulders with
us in the struglgle against the British

imperialists, are today alienated from the
Indian people, from the rest of
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the country. This is what we have done
during the 30 years of our freedom. Even
though Mr. Ramanand Yadav supported thi;
Bill, the facts that h, gave are a condemnation
of the Government's policy.

This i what has happened. What is it that
you have imported there? Here ar, the people
who do not know and did not know what cor-
ruption is, who did not know what life is,
They are simple people. This wa, the type of
people there. What is the position today?
Here is the Governor's report. This i what I
am relying upon. Why does he want
suspension of the Assembly? I will read out
one paragraph. This is not what I am saying.
This iy what the Governor is saying.

"If the Assembly i; suspended, there is a
possibility of support being bought by
money or through lure of office."

This is the only argument on the basis of
which he wants the Assembly to be
suspended. Allow people to be bought by
money or through lure of office. It is stated in
so many words. Allow member, of the
Assembly to be bought either by money or by
lure of office and let them, get a big majority
and then have a Ministry.

DR. BHAI MAHAVIR: Has he used this
argument in favour of getting the Assembly
suspended?

SHRI P. RAMAMURTI: Yes. These are
the alternatives I am reading from the
statement. This is what he says.

DR. BHAI MAHAVIR: Wonderful.

SHRI1 P. RAMAMURTI: This is the whole
point. This is what he says:

"If the Assembly is only suspended,
there is a possibility of support being
bought by money or through lure of office.
Dissolution, on the other hand, might have
a chasten-
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ing effect on the various political parties and
the candidates."

You understand? Dissolution, on the other
hand, might have a chastening effect on the
candidates and the parties.

DR. BHAI MAHAVIR: Therefore, it is not
good.

SHRI P. RAMAMURTI: Therefore, it is
not good.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI) Mr. Ramamurti,
you address me.

SHRI P. RAMAMURTI: That is all right. I
am addressing you. I only turned that side. I
am addressing you only. But I can turn any
way in this House.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Except that you
don't show me your back.

SHRI P. RAMAMURTT: I can't show my
back to you. My back is not very beautiful to
show you. I don't claim to have so beautiful a
background. Don't bother.

Therefore, Sir_ this is an open proclamation.
It is a question of rivalry with regard to the
purchase of people and therefore, what does
the Congress (I) Party—which is in power
at the Centre—rely upon?  Previously you
succeeded with only 13 members in the
Assembly. You succeeded by lure of money,
by purchasing people from other parties and
making a majority of 49. Now also you say,
give us time; we are the biggest party with
the largest resources; therefore, we will be
able to purchase people from the other
parties and then make a majority; therefore,
give us time. Therefore, this is the only
consideration for this  Government. This is
what you have imported into those  people,
that is, purchasing people through
corruption, purchasing through lure of office,
purchasing by
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money. This is the wonderful culture that you
have today imported into those people who
have been among the finest people in this
country— who never knew anything about
bribery, who never knew anything even about
telling lies. It is such simple people whom
you have corrupted during the last thirty years
and now you want to corrupt them still tmore.
This is what you are doing.

In spite of this open admission by the
Governor, you are saying that it has to be
suspended. In spite of that the Governor says
"Suspend it" and you are accepting it. I can
understand it: the Governor has given a
command performance. He cannot do
anything else. But I am glad that he has told
the truth—that there is a possibility of people
being purchased by money or lure of office.
Lure of office also is money. You can make
money by so many means— contracts and all
that. They all said it but I don't want to do
that. Therefore, the only consideration for this
Government ig how to establish its
Government in that State; even though it may
be in a minority, how to establish its
Government in every State.

In Manipur if you can purchase people,
purchase. In West Bengal you raise the
slogans of law and order, university, this and
that—nonexistent slogans—as if in every
other State the law and order situation is
extremely good and as if in West Bengal it is
very bad. It is our misfortune that there we do
not have communal riots, it is our misfortune
that we do not have caste riots, it is our
misfortune that we do not have mass copying
in the universities, it is our misfortune that we
have not appointed a retired IG of Police as a
Vice-CSiancellor as you have done in Madhya
Pradesh. These are the things and you frame
any charge and fry to dismiss that
Government. This is your attitude: Somehow
or other

my Government must he there. In
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Manipur if I am in minority, I will purchase
people; give me the opportunity. Therefore,
Sir, if this is the attitude with which the
Government is functioning, I want to point
out that the time is not far off when these

people------ After all, he says—and

this I want to point out ----------------—- (Inter
ruptions) With regard to this, the
previous sentence is: "it may be

possible for one side or the
other.......... and. third, going by past
experience, one cannot reasonably hope that
another election would result in the election
of candidates with more stable party loyalties
or better political ethics." Therefore, he is
condemning the entire people. After all, they
had had the experience. If they find that these
people are the people who, are time-servers,
you condemn those people and reject those
people and do not give the people of Manipur
an opportunity to shift. You reject those
people who have been shifting their loyalties
and who have been purchased by one party or
another, those bought by the richest party with
the largest amount of resources. You do not
give them the < opportunity because, you
know, if you are going to...

SHRI BIPINPAL DAS (Assam): Who had
purchased 10 Members from our party? Our
Government fell because 10 Members left us.
(Interruptions)

SHRI P. RAMAMURTI: They were not
Members of your party at all.

SHRI BIPINPAL DAS: We lost 10
Members and that is why our Government
fell.

SHRI P. RAMAMURTI: The answer is
that they did not get their proper share in th”.
loot and, therefore, they fell out with you.
What am I to do?

SHRI BIPINPAL DAS: So you use two
arguments. On the one side, you say we
purchased them and on the other you say our
Members left us because they had no say in
the Ministry. Do not have two tongues and
follow one argument.
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SHRI P. RAMAMURTI: I am following
one argument. The only argument is that you
purchased people and the number went up
from 13 to 49. It was you who did it in the
beginning. And you quarrelled amongst
yourselves and you have been reduced to a
minority. You are saying that you give them
an opportunity to be purchased. The
Governor has stated this and you have
accepted it. Therefore, the criterion for this
Government is how to, purchase people, how
to dismiss the non-Congress (I) Governments,
how not to allow the non-Congress (I)
Governments to function. Therefore, I oppore
this and J also oppose the Budget.

SHRI DINESH GOSWAMI (Assam): Mr.
Vice-Chairman, Sir, all the Members.
(Interruptions)

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Yes, go ahead.

SHRI DINESH GOSWAMI:
some order is restored,.

Unless

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): Mr. Ramamurti,
why are you going away like this?

SHRI DINESH GOSWAMI: Mr. Vice-
Chairman, Sir, I heard Mr. Ramamurti when
he opposed the minority Government in
Manipur. But, may I remind him that he had
suppo-icd in Assam the very same minority
Government? it started with 7 Members and
by defection the numh ,-r went up to 49. The
Congress (I) had 7 Members tfter the election
and b\ defection the number went up tc 49.
Will yon Idnrhv listen to what I SV. Mr.
Ramamurti? Yesterday, you supported that
Government of defectors. Today you talk in
(terms <»f anti-defection and of progressive
forces. And Mr. Bhupesh Guota's party
supported that minority Go '-ernment. You
have no right. M"?. Ramamurti. to say that
you do not encourage defection. You are a
party to defection. You are talking
double
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standards all the time: the so called
progressive  joining hands with the
reactionary forces. You talk in double terms
to suit your own political ends. For Heaven's
sake, after what you have shown in Assam,
avoid this double standard. Show some
morality in public life. It should be shown by
all parties.

Sir, we have listened to speeches from all
quarters about the beauty of the region, the
neglect of the north-eastern region. I know,
Sir, that some time past in this House, when
we used to complain about the neglect of the
north-eastern region, when we asked the
Government to give us a refinery because this
area is poor, we were told that we were
parochial; we were chauvinistic; we were
regionalist. At least one good result the Assam
movement has achieved is that is that the
Government are compelled to admit about the
neglect of the north-eastern region. Now only
on the foreigners issue the Government may
call us regionalist and parochial. After some
time, the Government will say that even on
this issue we acted a= nationalists. Let me
leave that aside. I do not support this
proclamation for the very reason that we have
seen the conduct of the Legislators. As the
Governor ha, reported, even after the election,
there have been defections galore. Certain
Members went away and defected from
Congress (I). I do not like the defections
taking place at any point of time. If there i; a
Congress (I) Ministry, that Ministry should
remain; that should not fall because of
defection But when on account of defections
that Ministry fell and when the Governor is
awar, of the fact that if the Assembly is
suspended, there is a possibility of support
being bought by money or through lure of
office, he had no reason to advise the
suspension of the Assembly. He ought to have
advised dissolution. This is what he said; "If
after watching the situation for sometime, it
anpears that neither ?id°® is able to secure an
adequate majoritv  through legitimate
means", I would
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dissolution. May I ask the hon. Home
Minister and the great Governor what
legitimate means are available to the
legislators to form a government which may
he stable except by the art of defection? Does
he mean that defections can be by legitimate
means? There are two alternatives. If the
Government feel that at the present moment
election is not possible and that the Assembly
should remain, then the Governor should
have given an opportunity to the Opposition
to form a government. If he feels that such
type of giving an opportunity is not
conducive to the healthy development of
democracy because of the defection, he ought
to have dissolved the Assembly. The fact that
the Assembly has not been dissolved and only
has been suspension goes to show that the
Ruling Party here has kept options open to
lure the legislators by money and other offers.
You should know that trying to purchase
legislators in this region, in this sensitive
region, is extremely dangerous.

Here is the "NAGALAND NEWS
REVIEW", a newspaper in which an
allegation has been made by no less a p?rson
than the Chief Minister. It says that on 21st
while addressing a Press Conference, when
Pressmen asked him whether it was'a fact that
the ruling party had offered Rs. 2 lakhs to one
of the Opposition Members to defect from the
NNDP to the Congress (I) which he had
rejected the Chief Minister said that he did not
want to publicise such an incident a? it does
not give good reflection to the people.
However, when the newsmen insisted on
knowing whether it was a fact, the Chief
Minister admitted that the Deputv Sneaker
was offered Rs. 2 lakhs to defect to the
Congress (I), and that he had turned it down.
(Interruptions) He had the moral courage.
This has come out in the newspaper This was
not something stated under the cover ot
privilege inside the precincts
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of Assembly but stated openly in a newspaper
in Nagaland. This statement has been made
by the Chief Minister taking full
responsibility of making the statement in the
Paper that the ruling party had offered Ss. 2
lakhs to get a Member defected. These are the
things which you are teaching to the people of
that region politically. The Home Minister
does not know what a dangerous game he is
playing in that region.

Sir, I have indicated about what happened
in Assam. In Assam a minority Government
based on defection has survived, thanks to the
progressive left. I do not want to say more
about it.

The Governor's report says that there is
tremendous insurgent activities in Manipur
even now. May I point out that in Manipur at
least— I am subject to correction—in the
plains there was no insurgency? Manipur is a
region where from historical times it has the
closest link with India. Ancient scriptures
reveal that. Arjuna went there got married to
Chitrangana and they had a son, Babruvahan.
But whv is it that 1fie young people of this
region have suddenly become rebellious
against India? It ha- been stated that foreign
powers have been playing their part. But we
should ask ourselves how it is that a foreign
power can draw our own people from the
national mainstream. There must be some
reason. I may point out that whether it is in
Manipur, or in Nagaland, such acts have
happened because of our own failures. Is it not
a fact that you have arrested a number of
students in Assam on the ground that they
have indulged in secessionist activi-in The are
two inabilities. Firstlv, the arrests are entirelv
wrong' because they d'd not indulge in
secessionist activities Tf you are arresting
somebodv on the ground of secessionist
a"t.ivitv when he does not indulge in it, vou
are doing the greatest disservice to  the
rational
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cause. But supposing that they have indulged
in secessionist activities, why have then done
so? It is because you have not created in them
a sense of belonging to this country. The
people of the north-eastern region are feeling
that the power centre in Delhi is not prepared
to appreciate and understand their agony, that
the power centre in Delhi is only keen to have
its own government there, that is it keen to
impose its political standards there and that it
is not prepared to understand their agony.

As has been said by many speakers the first
battle of freedom was fought there, and one
should not forget that this region has been the
subject mat-tar of external aggression times
without number. I would like to point out to
the Home Minister that the people,
particularly the youth, of Assam are angry
young men today. I am speaking about Assam
because you cannot discuss any part of the
northeastern region without talking about it in
totality. Therefore, after 30 years of
independence if insurgency has crept in from
Nagaland to Mani-pur, what is the reason?
And let him not forget that there is a feeling
today to give up the Vaishnavite culture in
Manipur, a feeling which is extremely
dangerous. Why is it that the Vaishnavite
culture which is traditionally rooted in the
minds of the Manipur people, which has
become famous throughout the world because
of Manipuri dances—after all, Mani-puri
dances depict primarily the love between
Krishna and Radha—is sought to be given
up? Why is it that the people have decided to
give up their Vaishnavite culture? Why is it
that suddenly they have got a feeling of anger
towards the rest of the country? People do not
get angry, people do not leave their hornet
and hearths, for nothing, unless there is some
injustice done to those people. Therefore, one
must very deeply ponder as to what has
happened in the no'th-eastern region. And I
will appeal to the Home Minister: your entire
approach to the northeastern region i
wrong. You have
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not tried to understand the psychology of that
region, and I can tell you that this will have
tremendously disastrous consequences.

Coming to the budgetary provisions, to the
inequitable budgetary provisions, may I point
out that even if you give thousands of crores
of rupee to that region, it will mean nothing?
What happens i that this money ultimately is
utilised by certain unscrupulous persons who
are doing business, commerce and industry.
So it gets into the hands of a few persons. You
must try to create an atmosphere of self-
generating and self-sustaining economy in that
region, and you must go in for creation of
infrastructure in that region. Member: havj
mentioned about power. According to a
survey conducted by the Government of India,
the highest potentiality of power, 33.3 per cent
of the power potential of the entire country,
lies in the northeastern region. But today
power production and consumption are the
lowest there. I made a certain study and I
found out that for the entire north-eastern
region, consisting of the five States and two
Union Territories, only Rs. 248 crores have
been earmarked, whereas for one or the other
regions more than Rs. 5,000 crores were
earmarked. For agricultural refinance, only
Rs. 5. crores were given to the north-eastern
region, whereas for the northern and southern
regions more than Rs. 3,000 crores were
given. I do not mind more money being given
to other regions. But there must be some
balance amongst the regions. There is lack of
communication in the region literally and
otherwise. There is lack of communication in
the mind of the people also. Therefore. I will
submit that if you really want to develop this
region, if you want to create a sense of
oneness in this region, don't try to play the
unhealthy part of national politics which you
are trying to play there. I do not know how the
heaven falls if the Congress (I) does not form
a Government in Manipur and NagalSnd.
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You have your Governments all round the
country. Supposing you do not have your
Government there, how do you suffer? This
tendency of forming a Government by means
which are unhealthy and undemocratic will
definitely not help in the development of that
region. So far a; the people of the north-
eastern region are concerned, so far as the
people of Assam are concerned, I can tell you
one point and I want to bring home that point
to the Home Minister. Look here, in spite of
the fact that in Assam an 18-month-long
agitation has gone on, none of the Opposition
parties has been given a foot-hold in the
movement, in spite of the fact that many
Opposition parties have tried to get a foot-
hold. Why is it so? Because we have never
tried to make it a prestige question between
the Government of India and the Opposition.
(Time-bell rings) T will finish. We have not
tried to make it a prestige question between
the Government of India and the Opposition.
The people of Assam do not want that Mrs.
Indira Gandhi should And her Waterloo on the
issue of Assam. We want the problem to be
solved because on the solution of the problem
ultimately the entire integrity of the country
and our sur" vival depend. Therefore, for
Heaven's sake, let us not play petty party
politics in the north-eastern region Let us at
once realise that what we have done for 30
years was wrong and unless a departure from
that is made, no development can take place.
And may I say, for Heaven's sake, don't go by
what your officials have stated about the
north-eastern region. Have a new look, taking
into confidence the people who know that
region, people who know the psychology of
that region, because even Mr. Stephen, the
Minister of Communications three or four
days back, in answer to a question, admitted
that only people of lower calibra were posted
in the north-eastern region. Sir, may I divulge
a secret?

with Mr. D. P. Dhar, the then Planning
Minister, I said, "Why don't you go in for
development of the north-eastern region?" I
still remember his words. He said, "All the
junks and rejected things of the other areas are
dumped into that region. How can you expect
development of that region?" We do not want
to play politics, we do not want to score
debating points over your party. Therefore,
don't play politics in this region. If your party
ultimately survives in the north-eastern
region, we will not grudge it. But the main
question is you must take a comprehensive
look at the problem, you must look at the
problem in its totality, with sympathy and
understanding and try to s®lve it. And if you
do not do so, you alone will be responsible for
the consequences. I come back to the last
point about As“am we have stood for a
negotiated settlement. The situation is ripe
now for such a settlement. And when you go
in for a settlement, go in for a comprehensive
development of this region. Do not follow the
normal political practices which you have
followed in other parts of the country. And
you will see the northeastern region will be
the greatest asset for you in the entire country.
Thank you.

DR. BHAI MAHAVIR: Sir, the honourable
Member has made a statement on behalf of
the Nagaland Chief Minister. We would like
to know if the Home Minister is in a position
to-contradict it or confirm it,

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): When he replies to
the debate, he will take care of it.

Now Mr. Heerachand.
*SHRI D. HEERACHAND (Tamil Nadu):

Mri Vice-C'lairman, the Home  Minister
stated in Lok Sabha

#English translation of the original speech
delivered in Tamil.



169 Budget (Manipur)—
1981-82 and

the reasons for keeping the Manipur State-
Assembly in under suspended animation.
Manipur is the State reflecting the culture of
the people in the North-Eastern Region. Since
there was no stability in the politics of
Manipur I welcome this decision; but at the
same time I request the Government to take
steps for establishing a popular Government
there. The provisions in the budget would
encourage the major and cottage industries
and give an opportunity for employment to the
people there. The provisions for starting
Starch and Glucose industries in the current
year are really to be appreciated. The Budget
provided Rs. 1.55 crores in the First five-year
plan and Rs. 240 crores in the Sixth Five Year
Plan which is also to be appreciated. I
welcome the Plan for arranging the roads to
the villages covering 1800 K.M. There are
many good items in the budget which are, I
point out, good features.

While appreciating the good points in the
budget, some of us are naturally afraid that

the powers delegated to the Union
Government  under Article 356 of  the
Constitution of India may be misused

against the States. Perhaps, it may not be rele-
vant point to mention now. But I feel, I
would fail in my duty if the relations between
the Centre and States are not mentiond at
this time. The Government should not think it
as my own view, man, members have
made the same point on a number of occasions
both in Lok Sabha and Rajya Sabha. There
are some occasions when the Central
Government threatens the State Govern-
ments when they do not agree with it. For
instance, the Governments of Tamil Nadu
and Kerala have appoint. ed enquiry
Commissions to probe into the illicit Arrack
Scandal. When the scandal was brought to the
notice of our  revolutionary leader and
the Hon'ble Chief Minister, he appointed at
once Justice Kailasan, a retired Judge of
the  Supreme Court to enquire into it.
But, ;ome so-called
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political leaders, who ar. not popular, are
insisting upon the enquiry by the Central
Government. The responsible Home
Minister Mr. Makwana said in Lok Sabha that
the Centre might appoint an enquiry
commission;  but the Hon'ble Minister Mr.
Zail Singh said that the Commission would
be appointed if the circumstances warranted.
I would like to ask, Sir, would it not be
unwarranted interference in the rights of
the State Government? When the Union Gov-
ernment appointed a person as a Judge
of the Supreme Court and when the same
Judge is appointed to probe into a scandal,
would you doubt hi, integrity? ~ Moreover, to
interfere with a Commission at the initial
stage is astrang, thing.  Hence I request
that Union  Government should give up
the idea of appointing a fresh commission. It
may recommend to the State Government
for starting the enquiry by the Commission
from 1974. onwards. This recommendation
would unveil the real faces of those persons
who agitate for Central Inquiry Commission.
Then many matters would come to light,
which were there even without the knowledge
of the Central Government. The persons
who insist upon the enquiry, are really like
tigers wearing cow's hide. We do not
know, when the sword of Dharma Devata
would fall on their heads? They appear
to be gentlemen, but really they are the
wholesale traders in the bu-iness of cheating.

Hence I request that the rights of State
Government should be protected in the good
hands of Smt. Indira Gandhi. Before I
conclude I welcome all the good points in the
Budget.

[The Vice-Chairman  (Shri  pinesh
Goswami) in the Chair].
SHRI BIPINPAL DAS: Mr.. Vice-

Chairman, the situation in the North Eastern
region, of which Manipur forms a part. hag
been extensively discussed in this House and
in various forms.  Therefore, I do not want
to
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repeat the facts and arguments placed before
the House by various Members at different
points of time.

Manipur, as you know and as everybody
ha; said, is a beautiful place which has a 1°ng
historical background. The civilisation of the
MEITEIS formy an integral part OL the Indian
civilisation. This has been ably put forward
by hon. Shri Dinesh Goswami just now. So, I
do not repeat all that. But there are certain
things which have disturbed us very much.
The recent developments in Manipur have
caused great disturbance to us—developments
not only in Manipur, but in other part; of the
North Eastern region also. Before I go into
those disturbances and then-causes, I must
say that I welcome the President's rule there.
Here, I will make one or two points.

Mr. Rishang Keishing, the former Chief
Minister, belongs to my party. I do not know,
bow many among you know that person. J£r.
Rishang Keishing came to politics at a very
early age in his twenties along with us. As a
matter of fact I was one of those who
discovered him. In those days Nagaland was
very much disturbed because of the movement
led by Phizo for independence of Nagaland.
That movement touched Tank-hul area also
which is a Naga area of Manipur. The whole
area was covered by this movement. Insurgent
activities were carried on on a large scale and
the police and the army had to go in a large
scale. At that time there was one man, one
Naga— [ must emphasize this—one single
young Naga, Rishang Keishing, who came
forward to stand up and uphold the banner of
Indian nationalism in the far-away corner of
India. In my book "Naga Problem" I described
Mr. Rishang Keishing as the Frontier Gandhi
in the eastern corner. He was a man with ,
background ...

SHRI BHUPESH GUPTA (West Bengal):
To which party did he belong at that time?

belonged to the Socialist Party.

SHRI BHUPESH GUPTA: Say that.

SHRI BIPINPAL DAS: That does, not
make any difference.

SHRI BHUPESH GUPTA: About that I
will say later.

SHRI BIPINPAL DAS; Sir, Mr. Rishang
Keishing has that political career behind him.
He is a man of very high integrity. Nobody up
till now has been able to question his integrity.
And, therefore, Sir, when his Government fell,
I felt very sad and it was really a sad event for
the State of Manipur. After a long time,
Manipur had a very good and very able Chief
Minister and he is a man of integrity and is a
man of very proud background, nationalist
background and he was out. Several times
there were attempts on his life by the Naga
insurgents. But he never compromised; never
compromised! And, Sir, he stood up all
through. His Government fell because' ten
members from his party defected to the other
side. Now, they say: Why not give a chance to
the Opposition party to form the Government
there? Normally, I think, that is the-procedure.
But I also think that the Governor was
satisfied that in the present situation, when the
strength is 30—29 minus the Speaker, the
situation in Manipur, in the Manipur
Assembly, i not stable enough to convince
him that he could allow the Opposition to
form the Government there. But, more than
that, there is something else.

Sir, recently we have seen an upsurge of the
insurgent activities in Manipur. Why? It has
also come out that a number of political
leaders there are hands in glove with the
insurgents and they have been encouraging
them and giving money to them. Let me now
tell you, let me tell you today, that when the
Janata Party formed the Government
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there in Manipur with Mr. Shaiza as the Chief
Minister, I told two Genera] Secretaries of the
Janata Party: "By allowing your party to form
the Government there in Manipur with Mr.
Shaiza as the Chief Minister, you do not know
what you are doing. *You should know the
antecedents of Mr. Shaiza and you should
know the connections of Mr. Shaiza and you
should know his past activities.". Then, Sir,
the two General Secretaries, who are my
friends, told me: "Well, we shall take care of
that." Today, Sir, [ want to say that it was Mr.
Shaiza and hi; Government, during the period
of their rule, who encouraged the insurgent
activities and they encouraged the youth to go
in for insurgency in Manipur. There was not
this kind of an insurgency before. There were
only some sporadic troubles here and there,
but not this kind of an insurgency. But this
time it was On a massive scale and the whole
thing was organised and trained and built up
and financed under the inspiration of the then
Chief Minister, Mr. Shaiza. I publicly say
this. Can we now again hand over the
Government to Mr. Shaiza?

SHRI BISWA GOSWAMI; "What about
Mr. Dorendra Singh?

SHRI BIPINPAL DAS: I think Mr. Biswa
Goswami knowg who Mr. Dorendra Singh is
and who Mr. Shaiza is. Mr. Dorendra Singh is
his old comrade and Mr. Shaiza i; his new
comrade. You must, know his antecedents.
His antecedents should be known. Sir. I for
one would never advise the Governor to hand
over the administration again to Mr Shaiza in
the interest of national integrity, if not, 'for
anything else. Therefore, in the totality of the
situation there in Manipur, I think the
President's Rule is quite justified.

Sir, it has been s%d that the people are
unhappy, discontented, and so on besause
there is no development. Quite true.  The
entire area has been
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neglected for long, for 33 long years. The
entire  North-Eastern region has been
neglected.

SHRI P. RAMAMURTI; Who did it?

SHRI BIPINPAL DAS: The Government.
It does not matter which Government did it. It
iy the State Government or the Central
Government. I do not mince matters, because
I represent m, people here and my first
loyalty is to the people. The entire area ha
been neglected and it has been admitted hy
all-Even the Prime Minister the other day
herself admitted that nothing much hag been
done. There is no secret about it. So, do not
bring in th, question of which Government
did it- ™ do not bring in the question of this
Government or that Government. After all,
the Marxist Party has no chance of forming
the Government in that part of the country at
all. Do not worry about it. Now, this
development or lack of development hag two
aspects. If there is no development or
development lags behind, people become
unhappy and discontented, and take
extremists advantage of it.

People become desperate. People fight.
People struggle. This is one aspect. I hope the
Minister sitting her, will take note of that on
the other hand, if there is development, in
these backward areas, naturally a large
number of people 'from outside will go and
take up jobs. Enough local people are not
available for all the jobs. And then a new
clash take, place. A cultural clash takes place.
Conflicts arise on the economic front. To be
very precise, when there is no development,
people become unhappy and discontented,
and that is taken advantage of by the
extremists. When there i development, a new
kind of conflict arises. And, therefore, the
Government must be very careful. All
possible steps should be taken to develop
these areas in all fields. Inthe case of



175 Budget (Manipur)— [RAJYA SABHA] Manipur Appropriation 176
1931-82 and Bill, 1981
Lbhn Bipmpal Das] come up to level of others. I am very proud of

Msnipur, it is a matter of regret tha\ nothing
ha, been done practically. One simple project,
as Mr. Goswami has pointed out, the Loktak
project— my Good Lord! how many years? I
have forgotten myself when it was first
started. Nothing hag been done up till now. No
progress at all. No progress... (Interruptions).
I am pointing out, not enough has been done.
Nothing practically has been done, sIQ far as
Manipur is concerned. Therefore, people hav,
legitimate cause for grievance, genuine cause
for resentment. But, at the same time I will sa,
that when the Government takes up measure;
for development in these areas, it should take
enough care to see that simultaneously
enough peoplg are created to take up the jobs.
(Time Bell rings). T am not talking of highly
technical jobs. For highly technical jobs,
certainly you have to get people from all over
the country. It iy a must. But Class III, Class II
an® Class IV jobs can go over to the local
people. And if they are not there, the
Government will have to create such people.

One argument I hav, heard. And it is this.
As a ma, from Assam I have heard, and I
have also heard in he lobbies and elsewhere,
that people there are not hard-working; they
ar, lazy and they are not competent. Is it a
matter o'f pride? Are they not Indians? If they
don't work, We have to make them work
because they are part and parcel of our nation.
If the, ar, inefficient, we have ‘o make them
efficient because they are part and parcel of
our nation. If one limb of the body becomes
weak, should we not make it strong? If in any
part of India—I am not talking of any
particular part o'f India—if people in an, part
of India, are lazy and they are not efficient, it
If Governments duty, it iy the duty of the
entire nation, the entire leadership, the
Government, ,nd every political party, to
make them work, make thVm efficient and
make them

the Punjabis. They are hard-working people.
The, are efficient people. I would like the
people in that part of India also to come up as
the Punjabis have done. That should be the
approach. Take some positive steps. The
whole body is going to suffer if one limb is
weak. (Time bell rings).

Sir, finally, since you have rung the bell
already, I will make one
more point and sit down. The 6 p.M.
other factor in this region,
including Manipur, is the 'fear of
loss of identity. Yes, that ja a genuine fear.
Why did this massive movement take place in
Assam? I did not support the movement. |
must make it very clear. I did not like several
aspects of the movement. I have said so on the
floor of the House. But the cause of the people
of Assam i genuine. The problem of foreign
nationals is real. It must be solved. It is a
matter o'f regret that it has not been solved so
far and sy long. I did not approve of the way
th, movement wa, conducted and of several
aspects of it. But the problem must be solved.
The movement is dead or is lying low. But the
problem has to be solved and something ha, to
be done. There is something common between
Manipur and Assam. You all know that before
the British came in 1826, the region was
independent. No Indian king or emperor could
never acquire this area. Please take note of
this fact Of history. The Pathans and the
Moghul emperors were defeated 17 timeg in
the plains o'f Assam. Nobody could reach
Manipur, Nagaland, Mizoram anj Meghalaya.
By 1874 when the Britishers conquerre” the
whole area were here, they became a part of
India politically. This whole area became an
integral part of India. So far as culture and
civilization is concerned, they wer, one with
us. W, hsve stories since
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JMahabharata era or since the last 3000 years
showing that from the point of view of
culture, they were part and parcel of the
Indian nation. But politically, they were not.
Therefore, there is so much common between
the region of Assam, Manipur, Nagaland,
Mizoram, etc. But there is something special
between Assam and Manipur. Assam took
part in the first war of independence in 1857
and two of our leaders, senior leaders and not
minor leaders, were hanged by the British.
Similarly, Manipur had also one of her
supreme leader sacrificed at the hands of the
British.

The national movement grew up in these
two areas, i.€. the Brahmaputra Valley and the
Imphal Valley. Other areas were segregated
by the British policy of inner iin, regulations
and we were not allowed to go there. The
Indian National Congress Movement and the
Freedom Struggle did not reach Nagaland,
Meghalaya, Mizoram, etc. But th, people of
Assam and the people of Manipur took full
part in the freedom struggle. Therefore, thes,
are the two bastions o'f Indian nationalism in
that area—th, Brahmaputra Valley and the
Imphal Valley. These area, are no-v disturbed
and that is my cause for loss of peace. You do
not talk of i arty politics here. It is not a ques-
tion (f party politics. Thig is a question sf
Indian nationalism and Indian integiity. If
these two bases of Indian nationalism, the
Brahmaputra Valley and the Imphal Valley
are disturbed and if insurgency takes over,
then God help you so far as that ,'ea is
concerned. The entire area will be in danger
and this is the question before you and thi is
the question before everyone of us whether it
is the ruling party or the opposition parties.
Thi, Indian nationalism must be preserved and
if people are disturbed there, something has to
be done to solve the problem. (Time bell
rings’) T am finishing. This is my last point
and I am done. In Manipur Meitej; are the
principal
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community. I do not believe in caste or
community and all that. But facts are facts.
They are the standard bearer, of Indian
civilisation and Indian national movement.
They constitute the base of Indian nationalism
there. Similarly, the Assamese people in the
Brahmaputra Valley are the base of Indian
nationalism. They must not be weakened.
They must not be made to feel frustrated.
They must not be made to feel demoralised. If
they took a wrong course, certainly action
must be taken. We have © maintain law and
order. But these problems must be tackled
politically also. And these problems must be
tackled politically i, such a way that these two
bases, these two communities do not feel
frustrated, demoralised and lost. If that
becomes so, then you will weake, the base of
Indian nationalism. It does not matter whether
the Meiteis are in a majority or in a minority
in Manipur. It doe, not matter whether th,
Assamese are in a majority or in a minority in
the Brahmaputra valley. What matters iy that
they have been historically the base of Indian
nationalism and you should preserve that at
all costs. Thank you.

SHRI BHUPESH GUPTA: Sir, I have
heard two very interesting speeches and
naturally informed speeches, insofar a; th,
region is concerned. One by you and another

SHRI BIPINPAL DAS; Not T>y you', but
TDy Mr. Dinesh Goswami' in a different
capacity.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); Yes, in , different capacity.

SHRI BHUPESH GUPTA: Yes, only
Deputy Chairman makes speeches from there.

I heard two speeche; one by Shri Dinesh
Goswami and another by Shri
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[Shri Bhupesh Gupta] Bipinpal pas. Sir, I
have been accustomed to such speeches, well-
meaning, full of emotion and sentiments, with
plentiful references to past history and glory
and naturally we feel touched when the past is
recalled about any section of our people, past
that i glorioug and a part of the heritage of our
civilisation. But I ** wondering why in Mani-
pur, or, for that matter, in Assam or the North-
Eastern region the people should still continue
to suffer 'from the same denials, ;ame neglect,
game ills, same frustrations, same agonies and
same sorrow, a'fter 33 year, of independence,
despite the plethorla of sentiment, and pious
wishes that have been expressed in this and
the other House. What i the answer to that?
How long must “e just spread our sentiments
and voice them, which would not be matched
by necessary action. I think the time has come
not to spend too much time on those
sentiments ,iid emotions, excellent as they are,
but to concentrate on why you have failed and
where the corrections must be made, and what
steps should be taken to overcome the backlog
of our howling failure over three decades and
more.

I will say a few words about Mani-pur. Sir,
from another situation and place, you made
an observation which calls for a little
clarification by us. I know you did not mean
ill o'f us. You said the C.P.I, and C.P.I.(M)
supported the Congres, (I) Government
Ministry in Assam.

SHRI BIPINPAL DAS: I did not say that.

SHRI BHUPESH GUPTA. How can you
say that? He said it. Shri Bipinpal Das. I can
well understand, has reason to be a little cut-
up about it, even misunderstands us. Friends
do misunderstand us and it is not a very
happy experience for us to differ on such
points with so esteemed and dear a friend as
our friend, Mr. Dinesh Goswami in this case.
But I
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only say that he made a little mistake. We did
not support the Government. ~ We remained
neutral .

SHRI JAHARLAL
(West Bengal): Same thing.

SHRI BHUPESH GUPTA: You may
rightly say that because of our neutrality, the
present Assam Ministry did not fall. It i true
if we had voted for the no-confidence motion,
CPI-M, CPI, SUC and RCPI, who command
23 votes, that Government would have fallen
straightaway; there is n, doubt about it. The
only thing that I would ask our friend, like Mr.
Dinesh Goswami is to understand our position
that we had to do so after taking into account
all situ-tions there and making an assessment
of it. We did it for no love for the Congress-I
regime there. We thought we should not get
involved in the no-confidence motion,
consequences of which will be like that.
Rather, we should maintain independent stand
and so the question of supporting the
Congress-1 Ministry, or the Taimur Ministry,
whatever you call it, does not arise. We
thought that we should remain neutral rather
than vot; a'ong with other friends for the-no-
confidence motion. That is all that we did.
Now, you may differ but we have our reasons.
All the Left parties met together, discussed
threadbare the pros and cons of the situation
time and again and we left it to the local
narties—I wag myself involved in it. We also
had national-level discussions, hu+, we left it
to them to do what the, thought would be in
the best interest, of CD the people of Assam.
(2) left democratic movement. and
(3) from the point of view of finding ,
solution to the problem that is haunting
Assam today, the problem Of foreigners, and
also to take into account the interest of
variouy linguistic, ethnic and other minoritips
and w» Ipft it. tn thpm to take all these things
hit, ,-wcount and come t, a conclusion, rpthev
tha, Rlav ™ usual type of pwt* p,Titics. They
decided that way. Now, if you do not

BANERIJEE
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appreciate, we can understand it but we do not
have any grudge against those who differ or
who criticise us for that kind of thing. I think
in course of time they will understand, 1
might say that Congress-U had only three
persons, Janata Party is the biggest party ther,
in Assam in" the Opposition and the moment
Mr. Morarji Desai speaks of politics, you see
we also take that into account for what we do.
Not that the Con-gress-I is doing very well,
nothing of the kind. So, w, did not go into
that. We left it ty them for the time being. In
any case, w¢ decided it. Anyway, we are not
meant to be Ministers in Assam, situation is
not so there for us to form a Government. So,
Sir, we did it. So, Sir, we did it and it is for
you to judge and we leave it to the people o'f
Assam to understand it and pronounce their
judgement. Ma, be, some of our friends who
were very keen t, topple that Government ar,
annoyed with us. But we can forebear. We can
bear with it. After all, sometimes,
differences do arise.

Sir, now, coming to Manipur, | have been
there many times. From the list, you may find
that we are a small party. But we are not that
small, I can tell you. Of course, we cannot
produce many MLAs. It is true. Production of
MLAS is one thing and viability and popular
sup-purfr and varioug other things i another
thing. But none of our MLAs defected.

SHRI BIPINPAL DAS; How can you
distinguish between popular support  and
production o'f MLAs?

SHRI BHUPESH GUPTA; You know how
elections take place. Mr. Bipinpal Das, may I
ask you, if elections were to take place in
Assam today, will you win, will your party
win? No. Other things have taken place.
Temporarily, people fell under some spell. I
do not blame them. Because of our weakness,
your weakness and our weakness, we have
seen people falling under communal spell,

[26 MAR, 1981]

Manipur Appropriation 182
Bill, 1981

casteist spell. I went to Ahmedabad. What ha,

become of Gandhiji's Gujarat? 1 saw two

Ahmedabads, the Harijan Ahmedabad and

the caste-Hindu Ahmedabad.

THE VICE-CHAIRMAN
DINESH GOSWAMI): Mr
Gupta, the time is
avoid broad discussions.

(SHRI
Bhupesa
short.Let us

SHRI BHUPESH GUPTA: H, asked me
the question. Why did h. ask m, this
question? He know it very well how seats
are won.

Now, Sir, as far as Manipur is concerned,
our criticism is this. Yes. A lot of
defections is there. But who has created
defection a; a roaring national trade?
Which political party? I would like to know.
If, today, defection is , roaring national trade,
if. today, it has been developed into *master
art and is being produced on a mass scale as if
from a computerised factory, who is
responsible for it, I would like to ask? Is it
the CPJ. is it the CPr(M), i, it the people who
sit on this side, or. is it Mr. Bipinpal Das and
the party to which he has the unique honour
to belong?  Sir, as I aid before, Congress(I)
must, have many achievements to its
credit, according to y°".  "°t  according to
me, perhaps, but according t, you. You
can also take another achievement in
organising defections. In the course of one
year and a half, you have set an
international record im-ppssible to beat by
any party which is there in an, functioning
Parliamentary democracy I .m paying
this tribute fro you. If y.qu do not want to
accept it, do not accept it.  But then, the list
o'f defectors is there. According to my
calculation, you have organised over 250
defections over...

SHRI BIPINPAL DAS; Mr. Bhupesh
Gupta, may I ask you, why vou blocked the
Defection Bill? Sir, it wag M,. Bhupesh Gupta
who blocked the Defection Bill at the stage of
consideration. Why did he do it?
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SHRI BHUPESH GUPTA; This i a most
uncharitable statement which come, from a
dear friend...

SHRI BIPINPAL DAS: It i on record.
(Interruptions).

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): Mr. Bhupesh Gupta, the
tribute has been paid. We are on this side and
you ,re on the other iide. The tribute has been
paid by the people of India.

SHRI BHUPESH GUPTA: Between the
sister and my brother I have been very
barricated rather badly.

SHRI BIPINPAL DAS; You have to
answer this question. Whe, the Committee
was formed and Mr. Chavan wa, its chairman,
the proceeding of that, Committee are avail-
able in which it i; recorded that Shri Bhupesh
Gupta ultimately blocked the passage of the
anti-de'fec-tion Bill.

ASHRI BHUPESH GUPTA: Nothing could
be a greater monumental faljie-hpod tjhan
this. I would; not say 'lief. Bhupesh Gupta wa,
a member Of the Committee and Bhupesh
Gupta fought for the anti-defection measure.

SHRI BIPINPAL DAS: You could not
define 'defection'.

SHRI BHUPESH GUPTA,; I fought for the
measure against defection. (Interruptions).
You ask a question but do not wait for the
answer.

SHRI BIPINPAL DAS; You could not
define 'defection'. You did not agre., with the
definition of 'defection'.

SHRI BHUPESH GUPTA: I am giving
you th, answer, Mr. Bipinpal Das.  All these
records are there. W, all agreed that
defection should - go, Even with the
definition we all
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agreed excepting that our idea of definition
wa, a little different from theirs.
{Interruptions).

SHRI BIPINPAL DAS: That is it.

SHRI BHUPESH GUPTA; Just a minute.
Thi is not just the point. But your point was
different.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Gupta, you are neglecting
Manipur.

SHRI BHUPESH GUPTA: What can 1 do?
What can [ say about Manipur? I say, you
read the two reports that ar. there. Our party
submitted a memorandum, my note is there.
On all points we agreed. Consensus was
given. Only Mr, Chavan disagreed when he
said that the Council of Ministers should not
be more than 10 per cent of the lower House
if it is a unicameral legislature, or 11 per cent
of the two Houses if it were a bicameral
legislature. That is all. Then what happened?
The Defection Bill wag sent to the Select
Committee. When they drafted it, your side
blocked the Bill. That Shri Morarji's
Government did it, your Government did it.

THE VICE-CHAIRMAN SHRI DINESH
GOSWAMI): 1 think we should avoid it.
(Interruptions) T am not prepared to permit
any further discussion on this. (Interruptions).
Leave it for some other occasion.

SHRI BHUPESH GUPTA: T stand for a
measure against defection, I stand for a
measure against defection with retrospective
effect.

SHRI BIPINPAL DAS: What would you
say is Mr. Ramnmurti a defector from the
CPI? (.Interruptions),

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): j think we should come to
Manipur. (Interrup-tions). You reply to him at
some other time. (Interruptions). You address
yourself to me.



185 Budget (Manipur)—
1981-82 aiid
SHRI BHUPESH GUPTA: All I say is,
split is not defection. Then Mrs. Indira
Gandhi would have been the greatest defector
in 1969.

SHRI P. RAMAMURTIL: Mr. Bhupesh
Gupta, don't get .diverted. Don't answer them
at all. (Interruptions) .

SHRi J. K. JAIN (Madhya Pradesh): Don't
worry about Shrimati Indira Gandhi. You
worry about yourself. (Interruptions). Your
party will go to dogs. Take care of Mr. Dange
first,

SHRI BHUPESH GUPTA: It is very
difficult with Mr. Jain. (Interruptions). Have
I said that Mrs. Indira Gandbhi is a defector?

SHRI J. K. JAIN: What did you say?

SHRI BHUPESH GUPTA: All I can say
is, Mr. Jain, ,ou are in E. state of perpetual
excitement.] never said that Shrimati Indira
Gandhi was a defector.

SHRI .'t. K. JAIN: I am not in a state of
excitement. I am a young-man.

SHRI BHUPESH GUPTA: I say that split
is not defection,. Split of a party is not a
defection.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Bhupesh Gupta, Manipur
has suffered from defection and here the
discussion on Manipur is suffering from a
discussion on defection.

SHRi BHUPESH GUPTA: Despite my
friend, Mr. Jain, Mrs. Usha Malhotra and
others who have been shipping at me all the
time, I come back to the subject. Only I was a
little upset when a knowledgeable person like
him questioned it.

In Manipur, yes, defections took place; it is
a problem. In fact, you go to Imphal and
you will find
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slogans: "Defectors are traitors". Very strong
slogans ar, written against defectors. I can
understand the feelings' of th, people of
Manipur. But, then, the question arises: who
had been the biggest organisers of defections?
That also should be found out there. As I said,
nobody can beat the Congress Patry in
Manipur in organising defections. As far as
this is concerned, I can understand We do not
like defections. But Rajya Sabha is not a
picture of strong adherence to the principle of
anti-defection.

As far as Manipur is concerned, it is so.
What to do then? Tell me. As Mr. Ramamurti
has pointed out, President's rule has bee,
imposed to give time for organising
defections. When this came, 1 said:
"President's rule has been imposed; now
black brief-cases will go." 1 always find
whenever there is President's ruTe in
comparable circumstances in a State, from
Delhi flow some black, heavy brief-cases.
‘What they contain

SHRI BIPINPAL DAS: Now, Bhupesh Da
it does not befit you to utter these words.

SHRi BHUPESH GUPTA: Then who will
after these words?

SHRI BIPINPAL DAS: With ail respect, [
tell you it does not befit you.

SHRI BHUPESH GUPTA: I am very glad.
You have developed a kind of wrong respect
for me. If T am respected it i; precisely
because I tell the home truths. And if I have
not su““eded in getting your respect. I shall
try to cultivate it also.

Anyway, Sir the Home Minister is here.
Give the some security some day and allow
me for two months to seize som, black brief
cases. I will seize these black brief cases and
you discover what they contain.

Now that is the objection. Our objection
was there.
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SHRI YOGENDRA MAKWANA: Mr.
Ramanand says; what about red boxes?

SHRI BHUPESH GUPTA: Seize them, i
do not see red boxes very much in the planes.

Now, Sir, our complaint was that ycu
should have given time to the Opposition ag in
the normal practice, to explore the possibility
of iorming a Government. It is a good conven-
tion. You may have the feeling, others may
have the feeling we may have our calculations
and hopes; that is a different matter. But when
a Government resigns, it should be the normal
duty of the Executive Head— whoever is
there—not a figure head of this type—a
Governor in this case— to call the Leader of
the Opposition, whoever he thinks should be
called, following certain ground rules of
democracy, ask him to explore the possibility
of forming a Government. That should have
been done. But that process was by passed.
We did not Jike that. Mind you, I am not
saying beyond that I am not at all suggesting
that the process would by itself have
succeeded. We would have liked it to succeed.
But at the moment I am not making any
claim. But the process should have been
followed. You know, Sir, when the
Constitution was amended, we pressed—two
of us, at least—for the abolition of article 356
of the Constitution which provides for
president's rule. These are your principles and
we thought that it should have been done.
YDU have not done that. It is a wrong thing.
(Time Bell rings) I am finishing, Sir. Why ,re
we apprehensive? Sir, you have referred to
Assam. And now don't ring the bell when I
mention my State of West Bengal, because
you will be guilty of discrimination.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I cannot say anvthiny from
here. I am here in a different capacity.
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SHRI BHUPESH GUPTA: About West
Bengal we hea, too much talk, about
overthrowing the Government there. I am
told, future Congress (I) Chief Ministers are
being named as if naming of the Chief
Minister will make one a Chief Minister.
Some say it is Asoke Sen, som, say it is
Sankar Prasad Mitra and some say seme other
people.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): 1 think you are going for
beyond now.

SHRI BHUPESH GUPTA: I had not gone
beyond you, I thought. Now, Sir, i say that
this should stop. That is why we are
apprehensive. The Government should get up
and give us an assurance that there is no such
thing. Every day they say that the West
Bengal Government should be tackled. Every
day I read in the newspapers—I am not
there—that ih»y are in hunt for the Chief
Minister and say who would be the next Chief
Minister as if elections are going to be held
even if they overthrow the Government.

THE VICE-CHAIRMAN ("SHRI DINESH
GOSWAMI): Now please conclude.

SHRI BHUPESH GUPTA: I am
concluding. Not only that. I am surprised that
some people are inquiring as to what will
happen if revenge is taken against the CPI
(M). Dangerous inquiries ar, being made in
Delhi. If revenge is taken against the CPi (M),
i, other words, if 1972 is repeated against the
CPI (M), what wil] be the public reaction?
Such things are being asked. I do not say that
any or all of you are >asking. Some people,
with or without authority, are asking such
things. And then, we have reason to be
apprehensive about it. I do not know who is
inspiring it, whether there is any truth in it.
The Government should make it absolutely
clear that a constitutionally formed
Government should have full right to function
the full term, that it shall
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not have any interference in it and that it will
be left to the people of West Bengal to decide
atthe next
election, when it is due, whether such
Government  should be there—
whether they like it or not. Now, many other
things are said. (Time bell rings).

Do you know, Sir? You talked about
culture. The West Bengal Government said
that at the primary
stage English should not be there.

What is twrong there? English at primary
stage also?
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SHRI BHUPESH GUPTA: Sir, I am very
sorry.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Kindly conclude, because we
have another matter.

SHRI p. RAMAMURTI: I only want to
say that he kept quiet when on this Manipur
question one Member of the House was
speaking he was speaking nothing about
Manipur except the spirit scandal in Tamil
Nadu. He was talking only about that except
for the words, "I support it." Then you did not
bother about it.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): It is for the Chair to regulate
the proceedings. Mr. Bhupesh Gupta, please
conclude now because we have got another
subject which we have to finish.

Bill, 1981

SHRi BHUPESH GUPTA: Sir, I do
not want to strain him. The only
thing I say in this context is that
reports have started .oming.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You have made your point.
Now please conclude.

SHRi BHUPESH GUPTA: We do not view
it as an isolated thing. As far as Manipur is
concerned, you know very well that we are
the victims there. One of our very prominent
leaders, Mr. Bira Singh, ex-MLA and a
candidate for MLAship in the last election,
was shot dead right in front of his house. He
had been a very prominent leader. We have
been victims there. And you are criticising.
You know how we feel about it. One of our
very dear comrades there was shot dead right
at his doorstep by the people whom you call
hostile and insurgents. We have been attacked
there. We are of course, fighting them, but
nothing has been done by the Manipur
Government to apprehend the killer.

Similarly, you mentioned about the projects
there. The Loktak project there is a very
important project. Mr. Bipinpal Das ha gone
away—he mentioned it. Why could not the
project be carried out even after so many
years? We can build big steel plants and many
other things. Why this simple project could
not be built, I cannot understand.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now please conclude.

SHRi BHUPESH GUPTA: Manipur has
been completely neglected, Why? Explanation
should be found. My explanation is this. The
class policy of the present Government
discounts totally th, interests of the people of
this backward region, industrially less
developed region. They are looked upon as the
hewer, of wood and drawers of water. Assa,,
has been looked upon like that. Manipur
is
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[Shri Bhupesh Gupta] known to Dbe requnsibl.e for the
the victim now. Now an accumu  murder of comrade Bira Singh, a pro
lated problem has come and you minent public leader of Manipur
cannot have  political stability in  con could I?Ot be apprehended, prosecuted
ditions of S0 much socio-economic and punished. >
instability and imbalance. Therefore, THE VICE-CHAIRMAN (SHRI
by all  means, try for politial sta DINESH GOSWAMI): Mr. Shiv Chandra
bility. ~ But  the  approach  should be Jha. The time for your paity is already over.
democratic, the approach should be You can speak for four or five minutes and
one which helps the people of Mani- finish. But don't be long. I am giving you
pur, which overcomes, their back time out of turn, but only for four or five
wardness and meets their legitimate minutes.
demands for cultural expression,
development, economic development
and  political  aspirations  also.  Unless wit foa =7 w1 (f3ar7) 39-
you do this thing, nothing much will wATeRer S, wlwgT Wi oS5 9A i
happen. -

Sir, as far as this report is concerned, there is oy
one line I point out: "The dissolution on the other
hand might have ..." See the bureaucratic language,
"...a chastening effect on the wvarious political
parties, and the candidates. Weighing both sets on
considerations. I feel on the whole, it would be pre-
ferable only to suspend the Legislative Assembly
for the present." Now this is the approach. Is it a
correct approach? is it a political approach? How
many times did Manipur have the President's Rule?
Has there been any chastening effect? Have the de-
fections been less? Has stability come about? I
cannot understand this. So the whole thing is
absolutely

(Time bell rings)

Finally, I do not knew what other things they are
going to do. For goodness sake,, I am making a
appeal to you—not to you but to them—not to play
the game of defection again. We would rather have
the President's Rule. Let that continue. But don't try
to cook up a majority by political corruption,
financial backing and defection and all the rest of it,
because that will make the situation in Manipur for
worse than what it is and complicate it. A better
approach and  a better solution we need.

Therefore, once again, I demand fro, the
Government an explanation as to why the culprits
who are well
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SHRI YOGENDRA MAKWANA: Sir, [
am thankful to all the 12 Members who have
participated in the debate. Most of the
Members have touched the development
aspect. [ am very happy about it. But some of
the Members have tried to touch the political
aspect of it. Sir, some hon. Members have
quoted the report of the Governor, but they
have not quoted it fully. They have quoted it
cut O'f context and they have quoted only the
portions which suit them. Sir, the Governor
has given several arguments, for and
against.
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He has weighed both sides and then he has
arrived at the conclusion that it will be
desirable to keep the Assembly in suspended
animation. It is in his own wisdom that he
reported that he is satisfied and the President
has taken note of it and he has announced this
proclamation under article 356 of the
Constitution.

Sir, some of the Members have said that the
north-eastern region is neglected and that there
is a feeling among the people that they are
totally neglected. Sir after the taking over by
the Congress Government, two committees
were  established for the economic
development of the entire north-eastern region;
one is at the officers level and the other is on
the Ministers level. Both the committees are
working simultaneously and many projects are
now planned for this region. But before I go to
that aspect, the hon. Member Mr. Bhupesh
Gupta and others have said that President's
rule should not be imposed and the Opposition
should be given a chance to form the Govern-
ment, that is, the Progressive Democratic
Front. Sir, if you look to the history of-
Manipur State, there was President's rule twice
in that region, during 1972-73 and 1977-79
because of political instability and rossing of
the floor by the members. In the present
Assembly itself, if we examine the position, 24
members crossed the floor one, five members
crossed the floor twice, five crossed the floor
thrice, three crossed the floor four time, and
two member, did it five times. Only 20
members were there who had not so far
defected and remained in the same party. This
iy the history of the State. And because there
has been large-scale defection at one point or
the other, the Governor thought that it would
be desirable to keep the Assembly in
suspended animation for som, time so that he
can know whether there will be a stable Gov-
ernment or not.
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Sir,, now [ will come tp the economic
aspect which most of the Members have
touched upon .

SHRI NARASINGHA PRASAD NANDA'
(Orissa): Will the' hon. Minister please tell us
how this epidemic of defections spread . from
Haryana to Manipur?

SHRI YOGENDRA MAKWANA: The
hon. Member knows that it started in 1977

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); We have had enough
discussion in general. We will discuss it some
other time in an appropriate manner.

SHRI YOGENDRA MAKWANA: So I
come to the development aspect. Some
Members said that there is a large irrigation
potential there but it is neglected. Sir, there ar,
several projects taken up for irrigation. One is
the Singda dam multi-purpose project. Its
estimated cost is Rs|. 7.93 crores and it will
benefit 4,000 hectares. Another is the much-
discussed project, the Loktak lift irrigation
project. Ity estimated cost i3 Rs. 16.21 crores.

Some, of this project work has
already started and during 1980-81 it
will irrigate 5000 hectares. The total
targeted is 30000 hectares.. The third
is Taubal multi-purpose project, esti
mate to cost Rs. 4725 crores. And
when completed in 1985 it will irri
gate 34000  hectares. In  addition,
there are three medium  schemes:
Imphal, Kampum and Saikami which
are on-going schemes scheduled to be
completed by 1985. These will' irri
gate 15000 hectares. Three more pro
jects, Uga, Iril and Chagpi are being
taken p during the Sixth Plan and
when  completed, will also irrigate
53000 hectares.

In regard to Industry, many Members have
said that there js no industry in the region,
that the region i° totally neglected. Two
medium industrial- projects; starch, gfccose
and sugar distillery plants are being taken
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up. A P"™g ™I M™ 2 capacity of 25,250
spindles hag already been commissioned
partially and nearly 6500 spindles, working
since November 1980. A mini-cement factory
with 100 tonnes per day capacity is being set
up in the eastern district, Ukhmal. Members
have said that there is no provision for drink-
ing water. Particularly Mr. Goswami referred
to it. There are 1280 problem .villages and
they are located at different places having ,
population of 7;.1 lakhs. For rural water
supply there is a scheme and the scheme will
be completed by 1960. There are 155, villages
with a population of approximately 1.35
lakhs. These villages will be provided with
water supply facilities during 1980-81.
Another 139 villages with a population of
1.05 lakhs will get water by' 1981-82'. There
are, therefore, several schemes for that. It is
not proper to say that the entire area is
neglected. One honourable Member pointed
out that there are no roads and that the
Government has not taken any care to develop
roads in this area resulting in the blocking of
the economic development of this area. So far
as roads are concerned, during the period
1978-80 surfaced road, in kilometres: 1433;
anticipated during 1980-81 1508; i, 1980-82
1645; unsurfaced in 1979-80 1700 kilometres,
anticipated in 1980-81 1794, and projected for
1981-82 1979 .

st fma ezt . Ay gz AR
HIET 71 w3 A fafza ofer &
A7 0 W AT F W7 miEE
FT WEMHEE F EAr T w
qrerw 7 qwar =EAar g fa
1857 ¥ fzrgzmma 7 o1 afefeafa v
I " W 1947 Fy ofefsfa #
F1¢ afeEda g ar 7, #AY aE
Has oA 411 a1 wfEe ww o oT§
oi®wst waar Afag Fw=r =ea 207
ag 3w & fawm &1 Aew Ffeawm
geftfent zrzer 1 Avmm agan fa
far amifaifea afrada agr gar 7
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THE VICE-CHAIRMAN CSHRI DINESH
GOSWAMI): Ther, is no point cf order in
this. It is up to the Minister to reply in any
manner he likes.

SHRI YOGENDRA MAKWANA: So far
as the raising of employment for the educated
unemployed is concerned, there is a scheme
with Rs. 95 lakhs outlay. It is to be
implemented during 1980-81.  Several
schemes like starting of industries, poultry
estates, social forestry, mushroom cultivation,
consumer departmental stores, setting up of
workshops, etc. and training programmes are
taken up under this scheme.

Some Members pointed out about foreign
missionary. I enquired and I can say that
there is no foreign missionary working in this
area.

One hon. Member has requested for
inclusion of Manipuri language in the Eighth
Schedule, It is not necessary that a language
should be included in the Eighth Schedule for
its development. Without inclusion in the
Eighth Schedule the language can be
developed and the Government has taken all
necessary steps for the development of the
Manipuri language.

SHRI BISWA GOSWAMI: What is the
bar for including it?

SHRI YOGENDRA MAKWANA: All the
Communist Members were apprehensive
about toppling of the West Bengal
Government. It is not a point to be discussed
during this debate. When they have touched
upon this point, I can assure the hon.
Members and this House that the Prime
Minister has time and again said that we are
not for toppling any Government, —be it
West Bengal, Kerala or Tamil Nadu,

One hon. Member spoke about the
statement of the Chief Minister of Nagaland.
I can only say that it is a mischievous
statement and it is highly condemnable. All I
can say that it is far from truth. The Congress
Party has never tried to purchase MLAs.



199  Budget (Manipur) —
1981-82

With these words, I request the hon. House
to pass the Resolution which I have moved.

SHRI SAWAISINGH SISODIA: Mr.
Vice-Chairman, ...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Your task has been lightened
by the Home Minister.

SHRI SAWAISINGH SISODIA: Yes. Still
I will be failing in my duty if I do not expres;
my gratitude towards the hon. Members who
have participatecTin the discussion, though I
find that most of them have come and spoken
and have gone. It is my duty to express my
gratitude lo them for giving their valuable
suggestions.

I know that, my esteemed friend, Mr.
Makwana. has covered the political aspects
arising out of the discussion as well as some
of the economic aspects. I will not repeat
whatever he has said. I find there are'some
points regarding which I must place the true
position before the House.

The present Central Government is very
much conscious of the feelings, sentiments
and requirements of not only Manipur, but
the whole of the North Eastern region of our
country. In brief, I will like to mention a few
relevant points.

Dr. Bhai Mahavir js not here. He said that
the per capita income of Manipur is half of
the national average of national income. This
is not the correct position. The per capita
income according to the 1975-76 price is 969
for the rest of India while the figure for
Manipur ig 904. This is the true position. As
regards development of tribal area, J want to
place one fact before this hon. House, namely,
that in order to improve the position of
Manipur, per capita Central assistance during
the sixth plan
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period of 1980—85 is 2,241 a, against the all
India average of 258. This is the true
position,

7 P.M.

A few figures mdr, and I will conclude. The
approved Plan outlay for the Sixth Five Year
Plan, that is, for 1980—385, is of the order of
Rs. 240 crores. The outlay for the Sixth Plan
is being met almost entirely from the Central
assistance. The Annual Plan for 1980-81
provides for an outlay of Rs. 41.85 crores
including a Central assistance of Rs. 36.75
crores. For 1981-82, the Plan outlay will be of
the order of Rs. 43 crores which will be fully
met from the Central assistance. The major
outlays are as follows:

Agr calture and al'ied ser-

vices including irrigation Rs. 8.98 crove

Irrigation and flood conirol
and power . F 10,60

Transport and communication 6.75 ,
Sewerage sngl water ""',"-l’]." . “I_’*{I e
Education . ; ; 3.14
Tndustey and minerals . 2.65

Medical and publ c healih | 155 1

In addition, certain schemes, as has been
mentioned by my friend, Shri Makwana, are
also being implemented through the North-
Eastern Council. The Central assistance for
such schemes during 1981-82 will be of the
order of Rs. 2.36 crores.

In the First Plan, Sir, it was of the order of
Rs, 155 crores and now it is Rs. 240 crores in
the revised Plan. Sir, I do not want to take
more time of the House. I am thankful to the
honourable Members and I commend that the
Bill be taken into consideration.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI); I will first put the Resolution
to vote.
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The question is:

"That this House approves the
Proclamation issued by the President on
the 28th February, 1981, under article 356
of the Constitution in relation to the State

of Manipur."
The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, I will put the Manipur
Appropriation (Vote on Account) Bill,
1981, to vote.

The question is:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of the State of
Manipur for the services of a part of the
financial year 1981-82, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): We shall now take up the
clause-by-clause consideration of the Bill,

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SAWAISINGH SISODIA: Sir, I

beg to move:

"That the Bill be returned."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now. I will put the Manipur

Appropriation Bill, 1981, to vote.

The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the State
of Manipur, for the services of the financial
year 1980-81, as passed by 1
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the Lok Sabha, be taken into con-
sideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): We shall now take up the
clause.by-dlause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SAWAISINGH SISODIA: Sir, I
beg to move:

"That the Bill be returned."

The question was put and the motion was

adopted.

MOTION FOR ANNULMENT OF THE
NATIONAL HIGHWAYS (FEES FOR
USE OF PERMANENT BRIDGES)
AMENDMENT RULES, 1980.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now we take up the next item.
Mr. Bhandari is not there. Mr. Khandelwal.

SHRI PYARELAL KHANDELWAL
(Madhya Pradesh): I move.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please move and speak. But be
brief considering the latness of the hour.
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